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The 27" May 2023
No. 11/Adhi. Karya.-01-06/2016-3569—In exercise of the powers conferred under

Section 12 of the Bihar Prohibition and Excise Act, 2016, the State Government hereby
appoints the following offficers other than the officers of the Prohibition, Excise and
Registration Department as the "Excise Officer/Prohibition Officer" under the Act with
immediate effect:-

(1) All Rural Development officers- for the area of their jurisdiction.

(i1) All Revenue officers- for the area of their jurisdiction.

2. This notification shall come into force with immediate effect.
By Order of the Governor of Bihar,

K. K. Pathak,
Add. Chief Secretary to the Government.

3refteres, AfAATeT Jsumed,
fIgR, 9e1 gRT yaIfea wa gfsal

fIgR TToTe (IrATeTRT) 439-571+10-St0dtodio|
Website: http://egazette.bih.nic.in




